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NAME OFTHE PARIIES: The Tata Power Company Ltd

SECTION OF THE COMPANIES ACT: 391 to 394 of the Companies Act 1956
and 230 to 232 of lhe Companies Act, 2013.
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COMMON ORDER
MA 523/2017IN CSA 49 23ZNCLT/MB/MAH/2017
NIA 522/2017IN CSA 4 23ZNCLT/MB/MAH/2017
NIA 52rl20r7IN CSA 232lNCLT/MB/MAH/2017
yA Hl20't7

!!4j25120!? IN CSA 496/230-232/NCLT/MB/MAH/2017
\rA 526/2017IN CSA {971230-232/NCL-l /NtB/MAH/2017

On MA 523 of 2017 filed bv the Transferor Compan\'/fata PoN'tr Conrpanv

Ltd. for modification of the Scheme rvhere morlifiecl Stheme is.rnnerccl as

Exhibit - E to the said MA 523 of 2017. The same is herebv .rllo$ etl and thc

said modified kheme will nor,\' be treated as the S.heme ior the purpo\e oi

CSA -192 of 2017.

On NlA 522 of 2017 filed bv the Tr.rnsferee Companv \o-l/Tat.l l)ower

Ilencwable Energy Ltd. for modification of the Schenrt' hhere morliiied

Scheme is annexed .rs Exlribit - D to the said MA 522 oi 2017- the s.inl(, is

hereby allorved and the said modified khenre u.ill rrow be tr&rted ,1s tht,

Scheme for purpose of the CSA 493 of 2017.
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On MA 521 of 2017 filed by the Transferee Companv No.2 /Supa Winclf-rn

Ltd. for modification of the Scheme r{'herc modi[ied Sclremc is anncretl .rs

Exhibit D to the said MA S2l ot' 2017, thc same is hcrebr .lllorlcd and tht'

said moclifiecl Scheme will now be treated as the Scheme for thc purposc of

CSA No.{9.1of 2017.

Ol1 MA 520 of 20l7Iiled bv the Transferee Companv No.-jlNivatle lVinrl farm

Ltd. for modification of the Scheme h,here modifietl Schemc is arrner.ed as

E\hibit - D to the said MA 520 of 2017, the same is herebv.illowed ,rn(i the

said modification Scheme will nou be treated as Scheme for thc pLt1p1r5(, oi

CSA No..l95 of 2017.

On l\lA 525 filed bv the Transft'ree Compan\ No.{/llxrn\ ndi \\'jndinrm Ltd.

l{)r the rlithdraw.ll ol the S<htme CSA No..l96 ot 2017, tht s.rmc is hereb\

allol\ ed.

On MA 526 d 2017 filed bv the Transferer, Companv No.5/Tata l,orver Crecn

Ener8y Ltd. for modification of the Scheme where nroclifitd Schenre is

annexed as Exhibit - D to the said MA 526 of 2017, the same is herebr albrr ccl

and the said modified Scheme n.ill nou.be treated ns th!, Schemt, ior thc

purpose of CSA No..l97 of 20i7.

List this matter on 6.12.2017
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